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IN THE CENTRAL ADMINISTRATIVE TRIEBUMAL, JAIFIR EENCH, JAIFUR.
* * %
Date of Decizisn: ¢€.8.97
OA 215/97
Minir Khan, Senicr Fhalasi, HO Ghat-ka-Barana, [Iota Divizion, Western
Railway, Kota. 4
«e+ Applicant
Versus ,
1. Union of India throngh  General Manajer, Western Railway, Churchgafe,
Bombay .
2. Divieional Railway Manager, Wectern Railway, Fota Jn., Eota.
3. Chief Signal Inspest:or (North), Western Railway, I'zta Jn., Fota.
» -+« Respondents
CORAM:
HON'ELE MR.GOPAL FRIZHIA, VICE CHAIRMAN
HON'BLE MR.G,F.SHARMA, ADMINISTREATIVE MEMEER
For the Applicant : e+« Mr.B.C.Jain
For the Resp-ndents cee

O-R-D-E R
PER - HON'ELE MR . 30FAL FRIZHMA, - VICE ZHAIRMAN.

Applicant, Munir Fhan, has filed thiz application under Section 19 of
the Administrative Trikunals Act, 1235, praying for qaching the order of
suspensicn and for a directicn te the respondents to reinstate the applicant

on duty as Senicr Fhalasi with all consequential benefits.
2. We have heard the learned >iungel for the applicant.

3. During the ~ourse of arquments, the learned >ounsel  for the applicant
bronght to our notice a vepresentaticn in rejyard to grant of sukbsistence
allowance during the pericd  of éuspension, enhanczment thereof and
revication  of  euspensicn. Thiz representation is still pending
consideraticn with rezpondents 15,2 and 2. In the ciroumstances, we dizpose
of this applicati-n, at the stage of almissicn, with a Jdirecticn to
respondent 2.2 to Aecide the arplicant's representsticn, at Ann.A-1, dated
20.11.96, as per rulss through a detailed
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spzaking order within a rericd of
. ; - ™ 6 Sl r']:*;"t Hs _ )
three monthz from the Jdare cmlthls srder. Lt & coupy of the A and the
annerures theret: be sent to respendent In.2 alcngwith a copy of this crder.
If the applicant is aggrieved kv any Aecizicn talen cn his representaticn,
he may\file a fresh CA.
(/& { C}k” W

(O.F.SHARMAYS (30PAL KRISHMA)
ADM.MEMBER , VICE CHAIRMAN




